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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHT NATARAJAN):
Now I shall put the motion to vote,

The questions iw

That the Bill to provide for the
constitution of the Rehabilitation
Council of Ihdia for regulating the
tralniig of rehabilitation profes-
sionals and the maintenance of a
Centra} Rehabilitation Regisler and
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for matiers connected therewitkh ow

incidental thereto, be taken in'o

consideration,

The motion was adopted.

THE VICE-CHAIBMAN: I
now take up clause-by._clause
deration of the Bill,

Clauses 2 to 30 and the Schedule
were added to the Bill,

sha]l
consi-

Clayse 1, the Enacting Formula
and the Title were added to the Bill

e |
FIAT
f& fadas =1 mfra fear amr)

The gquestion was put and the motion
was adopted.

——

THE COAL MINES (NATIONALIS-
ATION AMENDMENT BILL, 1992

THE DEPUTY MINISTER_IN THE
MINISTRY OF COAL (SHRJ S. B.

&  wmaw

NYAMAGOUDA): Sir. 1 beg ¢t
move:

That the Bill fugther to amend
the Coal Mines (Nationalisation)

Act, 1973, be taken into considera.
tion.

There is a need to augment the
generation of power in the country
today in order to provide the basic
input of energy to the fast develop-
ing industrial and ‘iechnological sce-
nario. In order to allow the private
sector fo set up power plants, the
Indian Electricity Act, 1910 and ‘the
Electricity (Supply) Act 1948 have
been amended, This has facilitated
private sector investment in setting
up additional power generation capa.
city during the Eighth Plan.

The successful participation of pri-
vale sector in power generation can
be ensured only when adequate fuel
linkages are provided to the power
stations proposed to be set up. Coal
is by and large the dominant source
of commercial energy in the country.
Therefore, ensuring optimal ccal link-
ages is the most essentia] flest step
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towards successful implementation of
the policy of the Government. To
meet the additional demand of coal
and keeping in view the problem of
resource availability, the Government
kas decided to liberalise its policy re.

- Iating to coal development and allow

the private sector power generating
units to develop captive coal] mines
for meeting their own requirements
of coal.

Similar necessily has been felt to
permit setting up coal washeries to
augment supply of clean coking coal
to steel plants and other ' industrial
users. The beneficiation of non-
coking coal will ensure greater effi-
clency of the power stations and less
burden on the railway transport sys-
tem by way of preventing the trans-
port of extraneous . material. Coal
India Limited will not be able to set
up  the reqguired number of washeries
in ‘the public sector. Apart from the
demands generated in the power sec-
tor, other industries Ilike cement,
sponge-iron ete., wil] also require coal
mining linkage for their captive end
use. The Government would consider
the requirement of such industries
from time to time and allow speci-
fied industries to take up coal mining
artivities for captive purposes.

Hon. Members may recall that the
coal mines in the country have been
nationalised by virtue of the provi-
sions of the Coal Mineg (Nationalisa-
tion) Act 1973. By the amendment
of this Act in 1976, sub-section (3)
of Sectipn 3 was inserted which laid
down that no person other than the
Central Government or a Govern-
meny Company or a Corporation
owned, managed or controlled by the
Central Government shall carry on
coa] mining operation in India in
any form. The only exception gran.
ted ynder this provision was to the
companieés engaged in the produc-
‘tion of iron and steel. There was
also a provision for granting sub-
lease to any parties in a case where
the reserves of coal are in isolated
small pockets not amendable to scien-
tific and economic development and
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It has now been proposed in the
Bill to amend sub-section 3 of Sec-
tion 3 of the Coal Mines (Nationalisa-
tion) Act, 1973 as amended in 1976
in order to allow a company engaged
in generation of power, washing of
coal obtained from a mine or other
end uses as may be notified by the
Central Government to take up coal
mining operations. This will bg in
addition to a company engaged in the
rroduction of iron and steel which
has already been provided under the
statute, With this amendment, the
power sector as well as other indus-
tries will be assured of necessary
coal linkages for their captive con-
sumption. The setting up of coal
washeries in the private sector will
also be facilitated.

The nationalisation of coal mines
was undertaken to reclify the jlls of
private sector management. Prior
to nationalisation, coal mining was
characterized by unscientific mining,
non-maintenance of safety measures,
payment of less than minimum wages
to the workers ete. All the controls
regarding approval of mining leases,
environmental clearances, safety and
welfare measures, etc., as provided
under the rules will continu’e{_ to be
enforced.  Private = Sector parties
would have to take necessary steps
for obtaining mining lease, ehviron-
menta] clearance, acquisition of land
for the infrastructural facilities and
permission from ‘the Directorate-
General of Mines Safety for opening
the mine. The Coal Controller will
be further empowered under the Coal
Mines (Conservation & Development)
Act to exercise adesuate supervision
over the coal mines to ensure safety
and scientific exploifation of the
minera] resources.

The proposed amendment would
thus enable the private sector to
augment our industrial production.

With these words, I commend the
Bill for the consideration wof the
House.
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The question was proposed.
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(a) protecting and conserving;

(b) promoting scientific develop-
ment;

(c) to meet the growing require-
ments of the iron and steel indust-
ry, -

(d) for matters connected there-
with or incidenta] thereto.

. EHT O FIF WEA ANTHEANT
TEE, 1973 | gTUAT F FIr TAT
qr a5~

(a) deorganization and
ruction of the coal mines;

reconst-

(b) to show the rational, coordi-
nated and scientific development
and utilisation of coal resources;

(c) to distribute, disburse as to
- best subserve the common good;

(d) for matters connected there-
with or incidental thereto.
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SHRI H. HANUMANTHAPPA
(Karnataka): While supporting  the
Bill I want to say a word of caution
to the Government. Steel, coa] and
power are the infrastructural faecili-
tics for the development of the coun-
try. It is for the first time that we
have taken a decision to privatise this
industry and the main reason given
here is that Coal India and Neyveli
Lignite Corporation are experiencing
a resourcz constraint. This is the main
reason for this amending Bill. Coal
mining for power generation is secon-
dary, I think at least with regard to
infrastructural items, it was a delibe-
rate and cautious step on the part of
our forefathers to see that these in-
frastructural facilities are retained by
the Government through the public
sector undertakings. Only in excep-
tional cases these were given to the
private sector. But now we are opeh-
ing a pandora’s box. There was noth-
ing wrong if coal could continue to
remain under the public sector. They

could supply the coal to the people
who come up for power generation.
Then, I find, no proper explanation

has heen given even in the introdue-
tory speech by the Minister as to why
they are clubbing coal mining with
power generation. Why can’t you
bifurcate thesc two items? Power ge-
neration is quite a defferent field. You
are supplying coal to so many ther-
mal plants, Coal mining ag an inde-
pendent activity is going on. I don't
understand why they are clubbing
these two things?

Anyway, resource constraint isthe
main or the only reason for privatis-
ing coal mining, and just because we
are not able to make a3 headway in
power generation, we are inviting
private people even foreign agencies
and by inviting NRIs or foreign com-
panies for power generation, we are
handing over coal production to the
foreigners. I was listening to the state-
ment made by the Minister. He talked
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of Government control over this acti-
vity. I don’t know how much control
the Government will be able to exer-
cise over the private companies. Even
this morning we had a question when
it was said that arrears running
into crores of rupees are there to be
recovered and the company is still
allowed to invest outside the country.
I feel once these 1hings go out of
hand, it will be very difficult for you
to exercise any control over them as
vou have experiencad in Ayodhya
where you are not able {o enforce the
court ovders, and still the things are
going <n, and you have become in-
capacitated. That is why I started with
a word of caution.

I personally feel that infrastruetu-
ral activties should have been with
the gublid sector undertakings and

with the Government, But  the
Government thinlks that we
will be able to augment pro-

duction and reduce the shortage. At
the same time we are not able to
maintain a regular [supply of conl
from our collieries ard coalfie’ds. We
are unable to mobilise the resources
and that is why tliz Government
thinks that this step vall add to gene-
ration of power and will be helpful
in the overall development of the
industry.
Madam, both  the Coal Ministers
came to my State end inaugurated
some coal depotg etc. Just after 1wo
days we saw the headlines in the pa-
pers that our thermal unit is closed
for want of supply of coal; the fourth
unit cannot function because of nen-
supply of coal and the third unit was
suffering from something else and the
second .unit had to be closed because
an amount of Rs. 18 crores was duc.
All these things happened in just
two days after the Minister opened
the coal depots in my State. Just four
days before our Coal Minister had
made a statement that our Raichur
thermal plant will not suffer for
want of coal and its generation will
continue. But just after four-five
days, the thermal plant had +to be
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closed. T think this needs some moni-
toring system. There is something
wrong somewhere. The infrastructure
which is available is not properly
used because of lack of co-ordination.
This is one thing. The other thing is
lack of resources. This is the reason
given for handing over the infrastruc-
ture activities tp the private sector.
That is where I uttered a word  of
caution when I began my speech.

With this word of caution, I support
this Rill because this is a small am-
endment. You want to allow certain
types of companies to take up coal
mining for their captive cnd use. You
have already permitted it in the case
of iron and steel. Now, those who
are putting up power generation pro-
iects can alsg start mining activity.
Then, one who washes coal can also
start mining activity. Lasfly, the
Central Government may_ by notifica-
tion, specify those to whom  they
want to hand over. The control  of
these activities...

SHRI JAGESH DESAI (Msaharash-
tra): Then, what will remain in the
public sector?

SHRI H. HANUMANTHAPPA:
Thal is what I am saying. The Coal
India Limited and the Neyveli Lig-
nite Corporation are in the public
sector. They say ‘We have no resour-
ces.”” They say ‘We are not able to
develop’. Therefore, you say you are
handing it over. The Government has
a good intention that power genera-
tion should be stepped up. I support
it, but, as I said’ with a word of
caution that we are reversing the
policy that we have followed all these
years. Now, we are allowing the
private sector to undertake these in-
frastructure activties, We know how
we have keen dictated to by the pri-
vate sector, wherever they are in a
dominant position. We have even been
guestioned in both the Houseg about
our dependency, about our not being
able to hove eontrol on them.
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I feel that this amendment, where
Parliament is giving power for trans-
fer of coal fields to privaete companies
setting up power generation projects,
will land the Government into trou-
ble, adding further problems in res-
peet of our infrastructure necessities,
which will, ultimately, tell upon the
industrial development of our coun-
try. With this word of caution, I sup-
port this Bill.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Shri Digvijay Singh. He is not here.
Shri Madhavan.

SHRI S. MADHAVAN (Tamil
Nadu): Madam Viee-Chairman, T we!-
come the speech of Mr. Hanumantha-
ppa, warning the Government.

This Bill is against the objectives of
the principal Act, the Coal Mines
Nationalisation Act of 1973. The prin-
cipal Act was pilotcd in this august
House, in 1973, by the great labour
leader of Tamil Nadu, with some lau-
dable objcctives. Now, the  present
Bill—a Bill to denationalise, or,
hand over coal mines to the private
Sector —has been brought forward by
the Labour Minister who is in charge
of Coal also. The then Minister, the
late Mr. Mohan Kumaramangalam,
who piloted the legislation, the prin-
cipa: Act of 1973, outlined its objecti-
ves. I quote his words. He said:

“Coal is really the crucial source
of mineral wealth in our coun-
try. During the period of abso-
lute laissez faire, profit was the
primary consideration safe
methods were in the picture
only here and there and natio-
nal interests wcre completely
forgotten.

This legislation is brought, in
order that the ownership and
control of such resources are
vested in the State and thereby
so distributed as best to subser-
ve common good.”

Now, the present Government has
decided ‘lo hand over the coal mines
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to the private sector. The reason
mentioned in the Statement of Objects
and Reasons, as pointed out by MTr.
Hanumanthappa, is resource  const-
raint. T would like to ask the hon.
Minister. Is this the only reason? The
Government has given some other
reasons for its failure in the nationali-
sed coal sector. I would like to refer
to the survey report submitted to
the Government, The Public Sector
Enterprises Survey Report has analy-
sed this aspect, why there is failure
in the nationalised coal sector., I
quote:

“The main reasons for slippage
in jmplementing the capital
projects are land acquisition
delay in supply of equipments,
change or finalisation of tech-
nology, adverse geomining con-
dition, poor performance of tur-
nkey contract.”

The poor performance is not so in all
Coalfield companies. I am proud to
say that in Tamil Nadu, Neyveli Lig-
nite Corporation has earned a record
profit of Rs. 95.24 crores in 1990-91
the highest recorded for any year:
since inception.

Hence resource constraints need not
lead to allowing internationa) capital-
ists to exploit our natural resources.

The most objectionable part of the
Government’s action is to throw open
the country’s natural scarce resour-
ces, coal fields  to foreigners,. multi-
nationals. The hon. Minister has stat-
ed in his reply to my question, I
guote:

“_._the Indian side had requested
the French side to consider tl}e
possibility of assisting India 1n
the setting up of an integrated
coal project consisting of an
underground mine,  washery
and a captive power plant. ..

The Indian side also proposed to
explore the possibility of expor-
ting ecoal with French assistan-
ce.”
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What is the necessity? Only Indian
workers are toiling in our coalmines.
What do you want from the multina-
tional companies? Is it technology and
machinery? For these, we are selling
our natural resources. This is our
development after 45 years. The for-
mer Congress Government threw the
Indian capitalists out from our coal
fields. Now, the present Congress Go-
vernment is throwing open our doors
to international capitalists. If the Go-
vernment wants to allow the multi-
nationals to explore our scarce natu-
ral resources, they will ask to con-
trol the price of coal and also the
distribution of coal at their discretion.
This had happened, when the Govern-
ment approachcd multinational:  for
exploration of oil fields, they wanted
distribution rights also. The same
thing is going to happen in the coal
industry. The Government wants
foreigners’ help to export coal. Coal
India has scnt delegation to prommote
export of coal to SAARC countries.
The Government plans to cxport 4
Jakh tonnes during this year.

Our own thermal plants are suffer-
ing for want of coal Thermal plants
in Tami] Nadu have to manage with
a few days’ stock often. In fact, they
demand import of coal from Austra-
lia. The Government of India once
allowed Tamil Nadu Government to
import coal from Australia. The hon.
Minister must explain these conflicting
interests.

"T am afraid, this new  policy

of opening the dbors o multi-
nationals will create shortage of coal
for our own thermal plants. The
Government must clarify  whether
thefmal plants from some States like
Tamil Nadu have to depend upon pri-
vate sector coal fields in future. What
are the future arrangements to supp-
ly coal to the State-owned thermal
plants?

Now I would like the hon. Minister
to consider certain legal aspects of
this Bill. T feel, the present amend-
ment of section 3 allowing private
sector participation, is against the

2
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object of the principal Act. The pre-
amble of the principal Act of 1973
reads, I quote: ‘

“An Act to provide for acquisition
...in order that the ownership
and contro] of such resources
are vested in the State and
thereby so distributed as best
to subserve the common good.”

Further, there is a specific declara-
tion as to the nccessity of the Union
Government’s control under section
1A of the principal Act. It reads, I
quote:

“it is hereby declared that it is
expedient in the public interest
that the Union should take un-
der its contrel the regulation
and <evelopment of coal mines.”

This section was specifically introdu-
czd in 1976 to get the constitutional
protection for nationalisation of coal
fields under article 31C. So T feel that
the present Amendment Bill cannot
be passed withcut amending the pre-
amble and section 1A of the principal
Act.

Onz more legal aspect iz the defi-
nition of 3 ‘company’. ‘Company’ has
been defined in the principal Act. It
will include private, public and fore-
ign companies. After the denationali-
salion of coal ﬁelds, there is every
pocsibility of private companics domi-
nating the coal distribution. This will
adversely affect the State-owned ther-
mal plants. So, I suggest that such
companies, even Government-owned
companies, must be public limited
companies, And in every such public *
limited company, the Central Govern-
ment or the State Government must
hold equity shares of not less than 26
per cent. This will help the Govern-
ment control and regulate the price
and distribution of coal and fulfil the
Govarnment's social obligations, But
if you are going to leave the price
and distribution of coal to the private
sector to be decided according to the
markd{ forces, then T warn that our
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owa State-ownod thermal plants will
ve ruined.

Thank you , Madam.

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Mr. Suresh Paclhouri.

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): Madam, Mr.
Digviiay Singh is here.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
1 had alreadv called his name and
marked him absent.

SHRI SATYA FRAKASH MALA-
VIYA: Now he has come back.

THE VICE-CIIAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
But I can’t call him in th> middle.

SHRI DIGVIJAY SINGH (Bihar):
Madam, when I left T was told I was
No. 7. When I came back I was told
I was No. 3.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Buy there iz no other speaker from
Janata Dal. No. 3 is Janata Dal, No. 5
is CPT (M). There are no other speak-
ers. They have not given the speakers’
names at all.

SHRI KAMAL MORARKA (Rajas-
than): Madam, you are very kind in
the Chair.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I have no problem but I can’t call
him now. I will heve to call him in
the end.

SHRI SATYA PRAKASH MALA-
VIYA: They were on dharna, That
is why he could not come here.
(Interruptions) . .

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No, no, we Jon’t want to hear why
they wers silting on dharra, We have
got to hear on Coal Mines, ...(Inter-
ruptions) ... We worked the whole
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morning, . (Interruptions) ... It is
rot on the agenda. ... (Interruptions)...
Dr. Jain, pleasc let him speak. ...

(Interruptions) ...

st g0 TR wer 93%) © wAwRAT,
A dm (AT ) g fagas,
1902 % wag ¥ o F fag agl
g 1 T oy F;T Otd 0Fe
1973 ¥ mmr @ fagsr far ¥
g2 agqr F fwar £ s faa wEdT
AdT SfY ¥ vk AW WRT F AR AT
¥ gg wg amfas g oA uw faq
vfefeafadi 1 amar gy #id 32
WAl g vEl & OIEF AWEd §
gafir az fag =ge Swawr &
st zfegr fofude ofems 92T ¥
#1T F AT 2 | 314 THY oI qHA
nogrgAl o7 v "ege fRar o=t
T21 wp o frEd SemA & fav g
sedr 2 OfF wimer gm #iufaas,
1973 ®1 &g fRar arg ¥R £g
qung wo faq@ F w9 ¥ AEAA
ggr W & agi weqa fewn & A
s rme‘r‘a F= o+ o § ogl
ZET g i1 A T g # WY
fafl ga 7t faad 5540 1 TL9AT
for s F1 zAd ¥ AT g ) fasly
g gy woaery ffr s & fEg

{

arin fama mfafemm, 1910 YT
frma  wmiqfA wfafqaw, 1948 &

e w7 A ETiga faan s swt
g grgenm fasaw W oafza SLeLl
F fom gwr @aq § f4s1 g7 &
st F1 maafa fau @ & &re
§ faare fear @ ¥ omaty S
qifert a1 fa+3 Fam?r gia earfad
famr S ¥ fm nanfr A TR W
faa agal #r €l fao 9w FfAg
grgey T a1 AfTET FE %faq
peafy &t @war ;i fast gw &
gava Fed 3 gz swiEe fagw
FT FEEA BN W FWEAT @A AT
S 2 gz faw faw w1 AT
goifid €7 & srga fEgT oM <El @
% gafassw & g &1 Al
famsr ®3 foix feor & @9 91
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[ < aeiet]

fFg s & fag faslt g H Sumad
QD FT GRT ST EE
T #ed SrfEe fFar war &
gt a@ et g2 § T =@
R AR A # zars w9
¥ fau arfadi a1 agq STTRT Heqra
say fyar &1 @kar & ! oarg g
q9 gY FIAT T F7 Sl o
gfg feg 9™ & St & dwr AF
FTHFT Fd 3 warg F WP A
STEY | ATA-FIRT T eTen fag
ST ¥ ST FT AT q%T i
fe §aeT & 9t afz gF 1 swA &1
TTANENT FT fﬂ'mr 2 99 9T @
SATEEF ST 9T 2 :Tg i " A
9% q1T, ¥4 arer a1 o gfozg T
AT & I IAF AY F¥T W ST,
gar qu fa= §

st fEEs §  Sawr W 1
HfeATE I E’ﬁ&'ﬂﬁ' g g fAs & %a
¥ fodt WY 9P W fraw, ot @
4 @91 g, TF HIEl 339 g, T
g § A = A1 wm A @ go

qEAE der S S ag frw oo §
gg g™ Fr affeafqat & ’»T—ﬁh‘d g
st 9@ FRAE 2 aAm ¥ e
ge ag fam wwgRd  amE @
mﬁ: g9 S A1 qfaeT AT s
ST gEAT & 9241 § | uwEEA
AT FT G GHIT T W F997
g7 FTGRAA TIT HEAE T &
& fimfer & s fFdE 9@ o
gra fFam ST gFar € S AT 9%
‘geag fmar amr & 9T g
FE-ugfea foga TR A
ST & FEW ST FIT & IO
st AT g & # gafa gaE
oy | fag " A foq w0 §

qu‘temfrmﬁr?trrn?r?ﬂ'&r
iR o ag faw aw & s@b oug
Sesl $TT § agi g&Ed HT aga
B A@EgrEr W S #v @
OEFAl & | WAl sd9 S o&
q/% Fi9 fEqEdz & AT "9 499
fawmr Y & | safae @ ASEFAT 1
T sArA H IGH A 34 A9 9l
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gfear fafres X @gd T©& FWIIHF
faeg @vm 0 § 1 F 39 s_W ¥
U § WG agd SHRT Wil ® R
wig § T A AA NI F |
Tufe &g 9% $EY @iEr o OFe %,
Ffem guwr Soam foa 0§ g
sifgr i say fwyaar @ =9
s3WM T WX wew zml a7 fRe
wifgw, a@ @MW, F@r  Jifed @,
Sy ARl g e g 1§ 'wmwar #
vmr% o & FIE e g a1 qg FI
2 B T sfear & W sfwEmE-
Emr ?f ST HRETAICE, SqE1 asig o
it Fey g SEF @ ar | =
fau fs7 afemed w1 & fa= fFar
g w1 emau 9T g7 W @, SAwr A
faavr gegq fear & 1 waEeT gfeng
gd gu #g faa sir a4 war S
W1 § 98 U wwef wa9 @ |
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agt g Wt eam fer 9@ Y
ATTTTHAT % f& g sfear fafges
rT Y HARTAT HIT §) GRET ST
§, 39 I WIW FAET AW qIE
fa® daT F ¥ @1 Few 2 ST 7@
% 9@ ®Wl T gfq & &% |

Rl F wg K oww fam oaa
THET T E | wang |

SHRI DAVID LEDGER (Assam):
I rise to support this Bill and I wel-
come the decision of the Government
to allow private sector participation
in the power sector. We art all aware
of the acute power shortage in the
country today. Power generation, be
it coal power or hydel power, has al-
ways fallen behind target. Conserva-
tion of power has never been possible,
Industries have always suffered. Con-
sumers in general have always faced
great distress. This has been the regu-
lar feature of each of our Five-Year
Plans, It is, therefore, inereasingly
felt that public sector alone will not
be able to deliver the goods. In view
of the prevailing chaotic condition the
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decision of the Government to allow
private sector partivipation in  the
power sector has definitely come asa
welcome move.

In the Statcment of C:ictg and
Reasons { he Minister has admitied
that the major prodtuczers of coal and
lignite viz. the Cenl India Ltd. and
the Neyveli Lignitie Corporaticn Lid.
are facing resource constraints and as
a result a number ¢? projecis could
not be taken up. 5o, the caly way is
to invite the private scctor to the
power generation buziness.

As a matter of fact, there g a gential
disatisfication throughout the country
today over the perform-nce of tle
publi: sector. It is not only in the
case of coal, it i1g in the field of otht
forms of powr gencration as weil

The State Electricity Boards today
have become a peymanent source of
embarrasment 1o the Government as
well as to the people. These State
Electricity Poardg have made the
liveg of people in some of the States,
especially in th North-Eastern States,
a pure hell. These Boards are peren-
nially in the red. Thiz iz typical of
almost all the States. 3o, the peo-
vle are just getting fed up. Every-
body is saying today that these elec-
iricity boards should e handed
oWer. to the private sector. They
will run them much more efficient]y.
There will be much more pOwer
generation and the people will suffer
Jess. T am saying this because thep:
is a general feeling in the country
today that therc is an acute shortzgce
of power because of mismanagement,
corruption and inefficiency, T would
not like to take much tims of {thn
Housc becausc I have already said
that the decision of the Government
to allow the private sector participa
tion in the powey sector is definitelv
a very good move and that the deci-
sion to amend the Coa] Mines Na-
tionalization Act, 1973 is, thervefore,
justified, because it s the only woy
to allow the private sector partici-
‘pation 'inn coal mining for the purpos:
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of power gencration. I have just re-
ferred to the mismanagement in the
clectyicily boards in the matter of
power generation. I only wish that
the Government gives ful] considera-
tion to the guestion of handing over
of the sick electricity boards to the
private sector also. It would do a
lot of good to the people of the peo-
ple of the country.

|The  Vice-Chairman (Shri  Jagesh
Tsesui) in the Chair].

SHRI VITHALBHAI M. PATEL
(Gujapat): Mr. Vice-Chairman, Sir,
1 congratulate the hon. Minister for
hoving brougnt the Coal Mines (Na-
ticnalisation) Amendment Bill, 1992
even though it is a half-hearted mea-
sure. When the coalmines wer na-
tlonalisd, the expectation was that
the production wijl increase, the cost
nrice will come down and the coal
will Le available at cheaper rate. Bul
let me say that that expectation has
not keen fuffilled. If there is failure
on the part of the public sector, they
should not be afraid of admitting it.
As far as coal production per worker
in India is concerned, it is the low-
est in the world. Our workers are
not able to produce one tonne of coal
per day but the expenditure is more
than Rs. 120. In Awustralia the cost of
production of coa] is Bs. 20 per tonne
whereas in India it is more than Rs.
200 per tonne because our produrtion
per worker is {20 low in the world.
Even the Labour Minister, Mr San-
ms is trying his best to rectify the
situation. But he has not suceeded
in increasing the production of coal
per worker because of the monopoly
and trade union activities. These are
all hampring the production o¢ coal
per worker. Mr. Minister, T would
like to suggest that you should link
wages with productivity, Then, you
would be able to imppove the func-
tioning of the coalmines. Sometimes
you will have to take unpopula; mea-
sures in the interest of the people
and in the interest of the country.

Regarding the quality of coa), the
less said the better it is. Because of
the poor quality of coal, the power
generation in the country is suffering.
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[Shri Vithalbhai M. Patel}

When we draw the attention of the
Coal India Limited to the pooy qua-
litylof coal, they blame the poor
quality of machinery supplied b
BHEL. So the powe{' gcnml"atmn 1):
less. Later on a number of experts
have gone into this matter. They said
that becausg of the inferior duality of
coal the power stations are suffering.
They are not able to produce arcord-
ing to their capacity. Looking into
all these things, I think, whatever
small step you are taking is one step
in that direction. For that you deserve
~my congratu]ations.

I know that my State is suffering
due to lack of power generation. You
are not able to supply them cnough
ccal. The industrialists are suffering.
The industrialists arc prepared to run
the coalmines. You allot them some
coalmines because you are not able
to supply them their requirements.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Patel, that
point Las already been covered in the
Bill. Yoy gee it under item (d).:..
(Interruptions) ... What you say also
can be novered by a notification,

SHRI VITHALBHA1 M. PATEL: If
the Government cannot fulfil theip re-
quirements, let the private sector do
it There is nothing wrong in it.

May I draw the attention of the
Minister to an important issue? When
the coalmines were nationalised you
have taken away properties of a num-
ber of people. You have not paid them
compensation till tfoday. The land
which you acquired some mhineteen
years ago, the property which vyou
acquired, you are supposed to  pay
them compensation, whatever com-
pensation you wani to pay, pay them.
I know of one instance in the case
of the Eastern Coalfields. One widow
is running from pillar to post to get
the compensation for her land acqui-
red 19 years back. She has not been
paid the compensation even after 19
years. Even the Leagl Adviser of
the Eastern Coalfields has advised the
company either to pay rent or to pur-
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chase the property. But they are not
paying any rent; nor are they purcha-
sing the property. This is absolute
dishonesty. This widow has no money.
Otherwise, she would have gone 1o
the court. Now she has either to go
to the President or to a Parliamenta-
ry Committee to get justice, But that
will not give you a good name, Mu.
Minister. For God’s sake, dispose of,
a3 soon as possible, the cases of com-
pensation which are pending your de-
cigiun, Otherwize we are getting a
bad name.

Lastly, if necessary  improve the
Bil] further. If any private company
wanls a lease to mine coal, you en-
tertain them. Let there bs competi-
tion. Without competition, the perfor-
mance of coal mines, Coal India, is
not going to improve. Let the private
sector come in. This will help you
alyo in increasing the production. The
production of private companles will
be must more than the production of
Coal India per worker. So let there
be competition, .

Thank you.

sy Gefiawg fag (Fazre) wdT
ITAWTeTAT HEISAl, W AT § A
¥ Fo f27 9 FEAT FAT T WA
T @3 F @ Wr 9 "/ IJg 9%
gwy go vl Fer a1 fF oA
fgrgedm & wipa <t feafq & #F
nizw %t Sak fRaw ¥ 30 If¥wa
& 9FF FIOAT "IN GEAF AW L
@ § AT Iey w07 ady 80
gfama A 37 IW F1 I RE
T R Tawg e R TR At ® #
30 afrwd & wedA T IH FHA
fagm o= w0 w7 Wi & FRAm
FI FREAT ETN F FAT F w0 A
F oz & 1 AafwT 97 B ww W@
faar 3@r a1 797 @am ¥ A =
fF & @ Faar 48 7w g9 dQ@
 foq w1 gmdw sy F fag W
Al AT | HTAT AIEA agA & Hilad
v 8, TEE T WF AT WopEw @
A% ¥ Al w4 A F9 A g Al
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o Fifdasr 7aT F ARAT A UF Twmi-
fas ®m gr a1 7= oter & wfEd
g S g fF aefaz w19 ar aar
ZAE IAF AT ;WA[, F15 w Gar
FTT HE WA H AwET fomd wwd
T qE F fasr 1 3w Agq HaA
T FE I5F weAT T AT R4S
#fgFIT 3% @ W@r g, 91 9@d
& A A 3R & &7 9 W
1 dF Ay w7 vHrE faw wa

1 €A FFe faarr T wA 1973

#§ TH(T ATGT qga T FT 90 HiL
T AN a1 oF gl fagra 4o
AWAHOT F§ whdw T gy W &
aRTt F qar frar av fF ogH adE
™ 1/ T g KA 7=
oW wAT ) AfHE AT qTAH, S
afgwe w7 fadgus & weaw T fas
qa F @l $1 {3y w1 B E SAE
a1 Al faadd 73 amEwe # 9wt
AUA Elar 1 meA Far fioEw
R F AT St At mifaw Afq ol
gEE A AT fAwr  uw wThe ¥
qu wiea gfrar % aq8 97 T ar
Tar | fRAF o gET LA TE &
KT § 747, goF Ar3 § WARAT ¥
Al s &0 qug Wiy W OWE Ay
ANz e oA & @ qAwd@ awd
23 £ fa 7 97 ua @i fER auE-
fa5rT me &% | @@ uw H wyw
w33 a1 7 T A F fag wioer
AW T gay Aai &1 A€ fewr e
afes gadr gl gw  AdS Fm
fradi

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): The fourth one is
very important.

o {afraaa g - § Ig qu =T
W@ g I @Y & ITawlend
wElRT, mTh wd Anda faar ow@
A& L umed e frg ®Oag Fun
G ¢ gAMQ F 9% &1 AT AAGS
fafa® @ w@rg, amom =% & 9
qET AT qEt wik, faT #iT oz
faer o1 wodq s @ & AfEe
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uin fgm & may wwdw  fFar g
wiwe § g97 F1 MIFaaq qgge
FT BTG |

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): T am talking about
clause 2, sub-clause (4) of the Bill
which says: “Such other end use as
the Central Government may, by no-
tification, specify.”

o feframa fag - ST 4 o garw
7T oy I 97 (5% 9T Sogwmsas
HElen, OOy AU s AT & | |
FAT AT S F qEAT AET T ma
S U8 @FT ¥ 1@ &, S A araga g

Such other end use as the Central

Government may, by notification, spe-
cify.

FT w9 gOAT FEAr § wma &
FI% HIEAT Tax 0T & oo gy
FEAFT T T § WX a8 fawtada
gy 9% 48 FEal & Wy AE AW
A { Ay TEC FIA T AT SFIAT
AT grg ;T AT THFT A F A7
%€, 98 ¥ @1 & fF AF At ¥
A9 A Fwiwd & AT ANIE FOT
# a3 Higa ¥ F& @ g & fUuA
wra gfear & AWy w7 WS &, A4
AT @O a1, § q@ar ¥ g6 W 971
AT w1 &F @ gfear &1 ow
A FOT 94 T FT d1 W
fagiz & s Qar FT FATG AT
& fag 1 R @AY § WAl suAr
9T | UF Safusdr ury 4 arommT
gl 9 99 W@ 9 fagtast ®radeq
% ffq | 7T 39 ©F g9 F1 GEQ
qg ¥ g & fow feq wm &g &1
qragE ored At F oA s
F99 F IO ST HF at faseh &
AT FAA( GAT T K G g oAl
AOF RIfUHET A1 43 gu § e
uF xes wg @ fF Ig 9T a8
g A ¥ 3 | IT I UG 919 A&
4T gr & 1973 % ant aram)
HT WA FGAT KT FIAA IH ATIH
¥ | YwersETT qar
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[=fi fasfasrs fag)
£ ANTATIT TG AT ZT FACAT FT 7S
g s ? gl § 1 S =it
g8 93 W9W ¥ AE WED g, UF
a1 fEar za w0 w7 SIEe 51
T g R faey e W FF o=
Y ST G d § g 98 T9dg,
g A Fr fagw fan grgde G
F weaT @Y g fAslt A wnaw ¥
& TW W & ST Y &FA g ;I
Zrer st #1 foo fam wa @ osw
2or ¥ femr o 9w f@ A A
@t Afd WA amw @ w5 odwoa
JER FL AT, TH W w7 AeRTAT
TR A FEr gsnafr g S owm Im
F AN gard FUg 9y oW ¥
QTR & AFT IA TC T 29 H
Wt @y A gF @9 g, A qer
fageii & sar WI7 )

H4T S, 7 uF @ (R R
U35 § FEAT § WT IGI F(AA A
g, EWarT WX |emarT qey §, qwa
OT9F gt A IW TE IX A iy T
ygta 9 g feed 3z 3w @ A
fae & 7@ @r=q #1 dwgw @ %
qagT St R0 @Es wEHr 9 oA
Tad FH FF R F fag Al g
gar 1 gafag & awifen Hwwr =g
% = fag F gaggrl &1 0F i
fFX & @aay . Ffra & TR
TAAT wedl ¥ = ot &1 9T® 74
T 9918 A7 &7 QT §, 98 W A
g F oAt w=8 guEl 9T e A
FL W g, WA § Oaw we=n
T F o AT oWwR A A g,
IE WD [IEAR A ITHATSTET TR,
F omF qmy @A Fr Fwm w57
W § 1 el WsEl & &g W
YA |

SHRI JOHN F. FERNANDES
(Goa): Mr. Vice-Chairman_ Sir, I rise
to support this Bill. Technically, it is
a small Bill, It seeks to amend sec-
tion 3 of Act 26 of 1973. If we go back
to 1973 when the Government had
nationalised the coal industry, the
coal mines the Preamble speaks about
the main intention of the Govern-
ment. “...With a view to re-crga-

[ RAJYA SABHA J (N(ltionﬂlisation) Amclt 340

Bill, 1992—Passed

nifse3 coqrdinate and to develop the
mining indusiry on scientific pattern
and utilisation of coaj resources for
the grOWnglreqmrement of the coun-
try”. Mr. Vice-Chairman, Sir I un-
cl.erstapd the purpose behind the na-
tonalisation of the coa] indusiry but
1 is sad that whencver anything is
nationalised by the Government, the
purpose is not achieved because it is
often sabotaged by the bureaucracy.
I compliment the hon. Minister for
bringing forward this Rill and I don’t
think that it will defeat the purpose
of the Preamble of the Nationalisation
of Coal Mines Act of 1973, With the
announcement of the new Industrial
Policy by the hon. Prime Minister, it
is pertinent to mention that with the
growing demand of the industry the
Government also should make a pro-
vision to see that the raw-material is
supplied the fuel is supvlied, the elec-
tricity is supplied. And I fcel the new
Industrial Policy would have  been
non-workable, if this arrangement
was not made by the Government, So
I compliment the hon. Minister on
this. T urge him to see that coal Is
denationalised to a particular sector,
the private sector only to produce
eleciricity and such other fuel which
are required by the industry. Sir, the
hon. Minister has brought in item (ii1)
(4) under clause 2 of the Bill. An
objection is raised to this by my hon.
colleagues on the ground that the hon.
Minister is taking a blank cheque
from the Parliament. It will be proper
for the Minister to come to the Par-
liament again as and when he finds it
fit to include more induslries under
{his Act. So I fee] either the hon, Mi-
hister should specify the items or he
should come again to. the Parliament
seeking its approval. I compliment the
hon. Minister for including iron-ore
and steel in this Bill. As the hon.
Prime Minister has mentioned, it 1s
wasteful for our industry that we
export our raw material at cheap
rates and in turn we los2 a lot - of
forsign exchange. For cxample in my
State we have iron-are. We export
iron-ore at the rate of:15 dollars 2
tonne and in return we import steel
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at bhundreds of dollars a tonne. So
this purpose will be met by allowing
this coal to be used by the iron-ore
and stee] producing unifs,

As I have already mentioned earlier,
the preamble says that the purpose
of nationalisation was to realisa the
objective of a socialistie pattern of
soclety, but socialism is not workable,
it 1is outdated. So the mere inclusion
of the slogar ‘the socialistic pattern
of society’ within the preamble of the
statute will not serve any purpose.

Sir, the hon. Minister ha3 mention-
e in the Financial Memorandum that
he would be requiring more money to
strengthen the Coal Controller’s Orga-
nisation. I think it is not proper for
the Minister to add more and more
officials to it, but it will be appropri-
ate for the Minister to see that this
Organisation is strengthened from the
safety point of view. We see many of
the coal mines are on fire and it is
very difficult to control it. And now
the Minister will open many floodg-
ates because now new virgin mines
will be given to the private sector. I
hope the hon. Minister will see that
this private industry has the techno-
logy to mine this coal. 1f there is any
eventuality, I don’t think they will
be in a posntlon to control this fire
without having the proper technolo-
gy. So only if we provide them the
technology within the country and
strengthen our safety measures and
system, it will be much easier for this
private sector to see that more and
more fuel, electricity, is generated.

With these few submissions I sup-
port the Bill. I again request the
- hon, Minister to reconsider item (iii)
(4) of clause (2) which he has pro-
posed to incorporate in the Act and
1 wish him all the best.

ot zower wgrm (faEme) @ o
quTener wE e, fwfy W 3w ¥ qfiefeafa
YR §¥7 TE ¥ qE-my 949 30 §
o agedy &, srm oo €1 g Ew
§ Wt g fagm 7590 F@T W
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g, wHE X oAF § WX 9T A
WET ATANTTNNR GaE, 1973 § oF
FyFS F1 AGAN # AR FE qAAE
TeEgt w1 gEfe & ) ST ATEE
z f& i sdiegms & fw‘aﬂ Ll
“grs‘ W @y e, wlEA § ugas
I g wer Wl FYOfF oAt
affafa % sad v frepd § Sa
R FW F fHe 5@ a8 wHslE
AW | WAL q@W FZ owar qfawr
ug nNsHT W go Al AT FM g
EHAT A1, [{FA G wOA =R
F garg § g ol wee R fAlewres
(amr=m) A &Y, g@iEg HEsHE AE
HIT § FT AW &1 O G
FoOAL T AZT UG F WA R
FIOET HIEH W G991 Agq § A9
Wi g wEAy Ay s ¥ fEg
qr fad se3z T & 1 o9X, TR
qier a4 wraw for ar—-

“It is like a laundry; they could have
hired it.” Any number of workers.

wgien, wi wwer fafawmy &
fogma ¥ 5w st afcfeafy
gay feama ¥ & vn'r‘uam“r 93w wt
fezat ¥, awdial & agl & |
faama a1 g0 ¥ gAer  foawd
F-AE qA @ E ) FIA AECTHE
F fo e faadr «g@ foedt &
fex & 30 arx, 40 A< fgfan gar
¥ s st fawt Fferedat §
FnTargss, dfsww syl foRsr
Tg Frorar 39 ¥, 9@ gAdrc Fav ag
W, fawoft FT A a1 gL g 1 F
< ffar gt 8 @ 7 € & g
A A3 g1 S 8, 60T AT 70
e A W AR FTA AT ARG &
AT AR fRwmmr g 1 A
@ O fawdt @@ Ry ar s
FMAT GEH AT gNT | 9§ AILUF
fema Xe1 ATat T, F TgF A
FIIAT TOA | H @A T AE @
¥ 9EH 40 g OW WK AL §,
TeqT MY TEE § | M F Us AW
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(=i st qgra|

7 g FIY aF @ AG &
gigr srar 8 ¥ s w73y Aiefwe
IERT fHear & 60 9¥¥T A AR
F 607, HwwT Fawr fwerar 3o
groarsr W mfas 2y E oWiv {ww
WHF AT QW Arfyw I &7 FTH
A oo 0 WO & owm AW ow
FIGT AUT F, AT FIFL WSl
wluar e faar sar § faRei @
9= fafaaq =7 war g wqfE@
TFNE FT BT § | TAF WA FAar
wiflt guTd WAy waew ¥ wgr &
afudaIg AT @WK RS WAC
f& gu ot oedfagr T wvmen w@war
A wT waw @ F 200 fafama @n
FOAT AW, @I ¥ fRET 5

7T v afr gail I | mreafear @
Flael =0F ? qar faeEA €

wetan gffar wr ga¥ et #1aq0
g AfTar gaqg HX Fwme § g
WY W ¥ IER THqAUT 9 F0E
wal 7@ Z W1 & ww fafies
qEq T AT FAAT T FFT 3
5 A so0FqT wAr A, T/ AW
§R3A AT qa7 AT fwarar . feafy
g & f& 7 o AIwT T grzae Fxew
71 7 dfsgy Ffes fa2or § s
qa 92 fa@y w7 wofa 9@ g
safs 78 w11 100 T wyfa A
s faqelt Azr & =iGr & 0 feesr
% $3 gu e [T qiw =4 StaT
F{{TA fA=ar & 98 97 AN aa-
aqrg fqarare W @ IW F & @l
qrEFE FET FA T FLT HIT AT
F 9 qar € & qrfw 98 wH 7
%+ 28 gfefeafa ¥ za 1a =7 959
F ol gaedl ®T gATT I wal ST
¥ gardt Tifge o1 x5 F 197 gradE
FU W WU (e 5T @ 2
g®L 9@T F faar Sawr wigw G40
Fw W g A&t § agr 200 fridaug
A FIMAT A7 wLA & A fas 10
fafana za atfam &t & 4 ¥
geta & 5 92 @ smal ga st
g 7 FL AT AR qFET T
sEEie YFET 7 &% &Y AsaE HFET
T FF T | A T 08 fawrfe wEwm
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fo #rom & oreay F fae A0S T—
Fm fEwm g woTET TN @ g
rfg. Frer gfear R L
Faw =1 afawredr fad gaay g
Fifgr, "atw FOAT FHA T A(AHIT
aratesl F wrfas &1 & 3 HC A
g f& AR 2w &Ew 9@z, @wal
Fen owrfge ¥ T AT wArA
TAFT WIAT IT SASZ AHL 4T TzAe
A3z Y 10 WNATE, 20 IWEIETE T
QAT WU qAT AT dzAr Afge
Qi eder 9@t FEa A aifs  wFy
AEMT ST HiH AW BT EF

walay, WIW TF qHA vF TATHEET
nar wgy - fwer, @1 a8 w3y frae
Gyl WATTT Ay d7% YT | F9F OET
100 AT UHT & S(&T UF aw Figer,
TR, ®T T H IAE 1200/- €
Tqy § W 300/ & H IAF 4
Fler] AN TEAT § O HIE WS 0
#1 AT, FE AfAAT AvAT A T HEal
g FIW F Arr TR g1 W g,
AW & &t g9 &, S asraéarg
aEET 2, ofew § 9w gftar &
IFA s 8, fean gfaga @ §
Fg a1 gy g fw a:rrr“r i A
%r% El &raaﬁ g‘r | BT HI FIGRT
Y 2, R o2, EwR RX A O
g7 gaw feq WA F g 1% :ra
@ § 4 Fwmgarg 5 gm A
et wrIAT Ay feFwd @aw F 9w
v  f& gt-gt qigra § @8 mawsE
FIT @ g §, 1200/~ ®C, 15006/~
&¢ 7fy @7 =g a7 & =€ 300/-
§Ig wia W wE a=x g o e
Hlar glar 2 7 ¥W & o) Qi ar
fsm faaog Tarer IS, Fgen Ag) FF
FERCEE CIANEd S Fagpalg <
frgs wiges ¥, SAF1 fEam Fifs |
gfrga a1 8 difs, @ Jfaar'r FI
f& au Swe, gwT 9@ 4ar 39 &
fr 1500 w951 a-rrsr‘rs'iﬂm g %X 300
EECH

4 @reat & @ & fEr At w7
wafed & @A [ g, IAFT A6
F@ E & F ST FT W §Ig RW
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#19 wte afefeafs & oTmT &% 5T
@ § Uy wicHe #Y, afRa uw AW
asva g fF or g wWiEE g, TS
9% gz zAwr wfasT wgAr wifew
oz A g 5 oA AT AT ¥ E 0

= oo A& /T 2§ FA
4 F qT § HraST AT AT §

ot FaTE ag™ - A9 @I W
a1 %8 W& § fF we gies 9% 3T
gfawre war arfew |

sy fefrorg g - oy wada A
T = )

=Y qareT agw ;. § T wiwn
FATer faA e s1EAr 2 )

ot gufaw maw rAdTar i e
FLGE

THF. VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Minister.

THE MINISTER OF STATE OF
THE MINISTRY OF COAL WITH
ADDITIONAL CHARGE OF TH®
MINISTER OF STATE OF THE MIN-
ISTRY OF LABOUR (SHRI P. A
SANGMA): Mr. Vice-Chairman, Sir.
I 2m grateful to 2!l the hon. Memb-
ers who have participated in this
short dobate and also extended sup-
port 1o thig Bill. The necessity for
bringing this amendment Bill has
been spelt out in the objects of the
Bill and initial remarks by the Deputy
Minister while commending this Bill
for the consideration of the House.
The Eighth Five Year Plan envisages
an additional power generation to
the tune of 303538 MW. Out of the
30,538 MW of additienal power to be
generated during the Eighth  Five
Year Plan ags much as 20,156 MW isl
to be generated from the thermal sec-
tor, that is, coal and lignite.

If 20,156 MW of additiong! power is
to be generated Juring the  Eighth
Five Year Plan then the demand for
coal- by the end of the Fighth  Five
“Year Plan will be 311 million tonnes.

[21 JULY 19921 (Nationalisation) Amdt. 346

Bill, 1992—Passed

But as on today we will be able-
to produce only 298 million tonnes.
So, by the end of the Eighth Five
Year Plan there will be a gap of 13
million tonnes of coal. This is one as-
pect. The second aspect is. ..

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): What is the gap?

SHRI P. A. SANGMA: The demand
will be 311 million tonnes but our
production will be 296 million tonnes.
So the gap will be 13 million tonnes
of coal by the end of the Eighth Plan.

1f coal i3 to bz supplied for gene-
rating 20,156 MW then the total
amount of money which is required
by us. by our Department, Coal India
Ltd.. Singareni, Neyvelj altogether is
coming to the tune of Rs. 19 374 cro-
res. This 1s the money required which
we have projected tc the Planning
Commission. But, ultimately, the Plan-
ning Commission has brought it down
to Rs. 11,320 crores. Of course, it is
vet to be finalised.

THE VICE-CHAIRMAN: That
means, 1t is lgss than what they are
Elving now. Because what I have
seen is? Rs. 2000 and odd crores you
are getting for Coal India and Rs. 600

crores you are getting for lignite for
the year....

SHRI P. &. SANGMA: I am talking
about the Eighth Plan. T am mot going

b_y years. I am talking sbout the en-
tire Eighth Plan,

THE VICE-CHAIRMAN (SHRT JA.
GESH DESAI): They want to reduce
even what they are giving now. (In-

terruptions). I wanted it to be clasi-
ficd.

SHRI P. A. SANGMA: Sir, the
Plan allocation is going to be R=.
11.320 crores as against our projected
demand of Rs. 19 374 crores. So we
have a clear-cut gap of Rs. 8,000 cro-
res in order to generate 25,156 MW.
Now, cven Rs. 11,320 crores which
more or less will be approved by the
Flanning Commission for the Eighth
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wstebm,

[Shri P, A. Sangma]
Five Year Plan, the budgetary supp-
ort that is given by the Government
of India is very very minimal. At the
time of nationalisation wa used to
get 100 per cent budgetary support
and till even 1985 it used to be at
least 90 per cent budgetary support.
But this year our budgstary support
has come down fo just{ 19 per cent.
Taking all these faclors into account
we were really in difficulty. We had
a lot of discussions among oursclves
in the Ministry and we have only
three alternatives before us. One al-
ternative is; if I am required to pro-
duce 311 million fonnes of coal by
the end of the Eighth Five Year Plan
then I must get the money that I re-
quire from the Government of India
as budgetary support which is not

-available. The second alternative is

that the power stativns or the consu-
mers who will take coal from us, they
will give the money to us to deve-
lop new mines and with their money
we will develop now mines and sup-
ply them coal. That is the second
alternative available to us and we
know that this ic nct possible because
vou know even tcday I have got Rs.
18,000 croves as arrears from our
consumers. So there is no question of
the consumers giving us advance mo-
ney for developing new coal mines.
And the third alternative is that we
lease out some specific mines pure-
ly for captive purposes—“‘we require
o much of coal, we do not have the
money to develop thz mine s0 You
develop it”. This is the most accep-
table solution that we found and it
is precisely because of this reason I
have come to this august Housc to
seek this amendment. 1 can assure
the House that the Government of
India bas no intention as of now to
denationalise the mines.

There is ho proposal at all. There is
no such proposal under the consider-
ation of the Government. Those Wwho
are going to have the lease of mnew
mines, it is going to be purely for
end-use purposes. They cannot and
they will not be allowed to use that
coal for some other purpose or to
market it or to sell it to others, Mr.
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Dayanand' Sahay made a very emph-
atic point, that is, the marketing part
of it. All the coal will be with the
Coa] India Limited and we are not
going to give it to others. It is only
for captive purposes for their end-use
that we come to seek this amendment.
The reasons I have already explained.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Minister, if you
had said like that, I would have been
very happy. But you have crossed the
scope which gives rise to some doubts.
So you must make it clear that it is
for this purpose that you have taken
very widz powers by issuing this no-
tification.

SHRI P. A. SANGMA: Sir, if every-
thing was said before, then the Minis-
ter would have nothing to speak after
the debate. So we did not want to
give all these figures. The second as-
pect of the amendment is to allow
the setting up of washeries by the
private sector. On the floor of. this
House there was no question, there
was no way, when coal was discuss-
ed and the question of quality was"
not addressed. The maximum  com-
plaint that we get in the Ministry
from the Members of Parliament and
in the discussions that take place on
the floor of both the Houses of Parlia-
ment is regarding the quality of coal.
I have very frankly admitted both in
the Lok Sabha as well as this august
House that unless and unti] we are
able to supply beneficiated coal, the
complaint on quality will be there. We
will not be able to give quality coal.
The only way to supply quality coal
is to bendficiate the raw coal and for
that purpose cames the question of
resources., We do not have the money
with us. Therefore, we are geing to
allow the private investment as far as
setting up of washeries is concerned
so that we can achieve two things—
one is that we are able to satisfy our
consumers on quality and secondly
wc bring down the pressure on trans-
portation. As some of the hon. Mem-
bers have rightly pointed out, it so
happens that sometimes the raw coal
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which is going to the consumers eon-
tains 25 per cent to 30 per cent ash
and if the raw coal is washed and
transported, then the pressure on rail-
ways will also come down and we
_.will be able to supply end iransport
more. As the position stands today,
the Railways are having a lot of prob.
lems in transporting materials goods,
etc., and, therefore, sometimes! even
if we have the coal with us, because
of transport problems we are not able
to satisfy the demand. And I have the
details of what type of washeries we
are contemplating; I do not know by
what time. I don’t think it is wise
for me to waste the time of the House
in giving these details. We will noti-
fy these details. There are a few
individual points that were

Mr. Hanumanthappa has referred
to the closure of a thermal plani four
days after my departure from Banga-
lore and where I had given an assu-
rance that coal would not be a prob-
lem. Coal is available. T am given to
understand, Sir  that 1the power plant
was shut down not because we  did
not supply coal. The House is aware
that from the 1st of October, 1991, we
have introduced the cash-apd-carry
system. We do not subply coal any
more on credit. Their credit today
stands at Rs. 20 crores and perhaps it
was because of this reason that there
has been a temporary suspension of
supply of coal.

As far as Tamil Nadu is concern-
ed—my friend hag azked about Tamil
Nadu—all the three thermal  power
stations in Tamil Nadu are linked to
Singrauli Coal Field and the Western
Coal Field and it will continue to bhe
so. There is no question of the exist-
ing power plants having to depend on
the private mines. No power plants
will be made to depend on the private
minag hecause I have coxplained that
the private mines will bhe abrolutely
for the end-use and for captive pur-
poses, Therefore, the existing arran-
gomonts for all the thermal plants all
aver the country will eontinne, With

raised.
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these few words, Sir, T once again

thank the hon. Members for having
given support and given us the ideas
and I request that the Bill be taken
into consideration.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): I shall now put the
motion to vote. The question is:

That the Bill further to amend
the Coal Mines (Nationalisation)
Act, 1973, be taken into consi-
deration.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI JA- .
GESH DESAI): We shall now take up
clause-by-clause consideration of the
Bill.

Clau,se 2

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Madhavan, are
you moving the amendment?

SHRI S. MADHAVAN (Tamil Na-
du): Mr. Viece-Chairman, Sir T shall
just ask one question. ‘The ’company
has been defined in the principal
Act. Tt includes private, public and
foreign companies. I would like to
know whether the Government is
going to allow the vprivate limited
companies and also the foreign com-
panies to explore the coal mines.

SHRI P. A. SANGMA: Sir, as of
now, Section 5 of the Mines Act de-
bars investment in the coal sector.
Therefore, the investment that we are
talking of as of today, is intended
only for domestic investment and not
for foreign investment. If foreign in-
vestment is to be brought in to the
mining sector, then Section 5 of the
Mining Act has to be amended. Not
before that.

SHRI S MADHAVAN: In view of
what the Minister has said, I do not
want to move the a mendment.

THE VICE-CHAIRMAN (SHRT JA-
GESH DESAI): Now, I will put
Clauss 2 to vote. The question is:
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‘That Clause 2 stand part of the Bill.
The motion, was adopted,

Clause 2 was added to the Bill,

Clausg 1, the Enacting Formule and
the Title were added to the Bill.

=ff WAETA (T 2R (A7)
wElaw, § um & Q9 QIR0 9@ §
o A e o o faaa w3 & S
oHeHT M F ) T AT g |
77 AT ¥z TAFEEE 18 § A g R T
T F7 Paezn § dar g wmo) dar
FHCH Y AT F @ Eag vz A
A9 @WzH ¥ szt waw & A o7
CITED W &0 AW @ S @
wEl ?
THY g TG 45 & F griEsfan
HlE &t ogup FAE F aeaw F fag
rfqaR & sraAr & 3 Fiae w7 anT
FT §F I WIY AT WET 4F
suwl TgAdE WW Iraw A1 En 7
SHRI P. A. SANGMA: If the pri-
vate power sector is entitled to get
caplive mining, it avtomatically fol-
lows that the existing power stations
of the Electricity Boards, if they won
the lease, will also be entitled under
this amendment.
Sir, I move:
That the Bill he passed.
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The guestion was put gnd the
motion was edopted,

.

—

MESSAGE FROM THE LOK
SABHA

The Bhopal Gas Leak Disaster (Pro-
cessing of Claims) Amendment Bill,
1992

SEHCRETARY-GENERAL: Sir, I
have to report to the House the foll-
owing message received from the
Lok Sabha signed by the Secretary-
Genera] of the Lok Sabha:

“In accordance with the provi-
sions of rule 96 of the Rules of
Procedure and Conduct of
Business in Lol Sabha I am
dirceted to enclose the Bhopal
Gas Lecak Disaster (Processing
of Claims) Amendment Bill,
1992, as passed by Lok Sabha

~  at its sitling held on the 2Ist
July, 1992.”

Sir, T lay the Bill on the Table.

THE VICE-CHAIRMAN (SHRI JA-
GFSH DESAI): The House now stands
adiourned til] eleveh of the clock on
Wednesday, the 22nd July  1992.

The House then adjourned
at forty-nine minutes past
four of the clock till eleven
of the clock on Wednesday,
the 22nd July, 1992.-




